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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH AT KOLKATA
ORIGINAL APPLICATION NO. 192/2025/EZ
(Earlier O.A. No. 451/2025/PB)

IN THE MATTER OF:
NEHRU NISHA & ORS.
...APPLICANTS
-VERSUS-
THE STATE OF BIHAR & ORS.
...RESPONDENTS
INDEX
Sl. No. Particulars Annexure | Page No.
1. Counter Affidavit on behalf of
Respondent no. 4. 2-1o

2. Copy of the said letter no. 3233, R/1 I |
dated 20.11.2025

3. Copy of the said letter no. 1995, R/2 |2

dated 08.12.2025

4. Copy of the coloured photographs

of the said area after the entire area | R/3 Colly 1 5

has been cleaned.

Date: 20/12/2025
Place: Kishanganj, Bihar.
Filed by:

4M%m Me&

Mr. Ghanshyam Pandey,
Advocate,
“Hastings Chamber”, 7C,

K. S. R. Road, 2nd Floor, Room
No. 206, Kolkata- 700 001.
M: 9686750386
E: ghanshyamlegal@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH AT KOLKATA

ORIGINAL APPLICATION NO. 192/2025/EZ
(Earlier O.A. No. 451/2025/PB)

IN THE MATTER OF:
NEHRU NISHA & ORS.
...APPLICANTS
-VERSUS-
THE STATE OF BIHAR & ORS.
...RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 04, (THE
EXECUTIVE OFFICER, MUNICIPAL COUNCIL, KISHANGANJ)

I, PXQVW M , aged about 45 years, son of
RWMA k“"‘“?’; H-Jim,gwm,\dmf ﬂo—'iﬁmia , presently serving as the Executive

Officer, Municipal Council, Kishanganj, having my office at NH-31, Near
BSNL Office, District- Kishanganj, Bihar- 855107, do hereby solemnly

affirm and state as under:

1. That I have made myself acquainted with the facts and

circumstances of the Original Application filed by the Applicants and

I have thoroughly gone through all the documents pertaining to the

subject matter of this instant case. That I am duly authorized on

behalf of Respondent No. 4, namely, the Municipal Council,

Msthanganj. I am competent to swear this Counter Affidavit on behalf
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of the Answering Respondent and the contents herein are based on

My personal knowlcdge, information derived from official records,
and legal advice

/o'i A R P\correct.

\Sé"a“ga“\ hed. T\at the Respondent No. 4 (shall be referred to as "Answering

received, which | verily believe to be true and

&:ﬁpondent" hereinafter) has been advised to deal with only those

gententions which are relevant and material for effective and proper
G**adjudication of the issues involved in the instant case and save and
=" except what are matters of record and save what are expressly
admitted by me hereinafter, I emphatically deny each and every
contention as made/raised in the said Application as if the same are

expressly denied by me in seriatim and specifically traversed.

That at the outset, the Answering Respondent expresses its utmost
respect for this Hon'ble Tribunal and reaffirms its unwavering
commitment to environmental protection and preservation in
accordance with all applicable laws, rules, and regulations. The
Answering Respondent has consistently endeavored to discharge its

statutory obligations with the highest degree of diligence and
responsibility.

4. That the Respondent, at the very outset, tenders unqualified apology
for any inconvenience occasioned to this Hon'ble National Green
Tribunal in the administration of justice and assures this Hon'ble
Tribunal of its unwavering commitment to environmental
compliance and judicial propriety.

5. That the Respondent most humbly and respectfully submits that
this Hon'ble National Green Tribunal was pleased to pass an Order

defted 10.12.2025, whereby the counter affidavit dated 08.12.2025
o
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filed by Wespondent Mo, 3 (District Magistrate, Kishangan)) was
taken on record. The sald Order further granted time 1 the Leurred
Counsel for Mespondent No, 4 1o file its responee and direcied that
responses by Respondent No, 4 and other respondents who have not
filed the same so far may be filed within four weeks, with the matter

‘\OT A being listed on 16.01,2026 for further consideration.

xmff (8)'?2- That pursuant to the Order dated 06,10,2025 passed in Original

S\ Application No, 45172025 by the Hon'ble Principal Bench of the

N‘ltitmsl Green Tribunal at New Delhi, a Joint Committee was duly

p.constituted comprising representatives of the Bihar State Pollution

b) ¥ Control Board and the District Magistrate, Kishanganj, with the

F ,6 mandate to verify the factual position on ground and suggest
appropriate remedial action,

7. 'That in scrupulous compliance with the aforementioned directions,
the Joint Committee conducted a comprehensive site visit on
20.11.2025 to ascertain the factual status and ground realities,
During the meticulous inspection, the Joint Committee observed
that previously dumped old Municipal S8olid Waste (MSW) was found
at the site, situated in a low-lying area, at a distance of
approximately 150 meters from the river and approximately 160
meters from habitation,

8. That pursuant to the findings of the Joint Committee and in
furtherance of the directions contained in the Order dated
06.10.2025, Respondent No. 3 (District Magistrate, Kishanganj)
issued a direction to this Respondent vide letter no. 3233, dated
20.11.2025, directing the immediate removal of the Municipal Solid
Waste (approximately 80 tons) within a period of one week.
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Copy of the said letter no, 3233, dated 20.11.2025, is annexed
herewith and marked as Annexure- R/1.

9. That demonstrating prompt compliance and expeditious action, this

Respondent has successfully removed the Municipal Solid Waste
(approximately 80 tons) from the site in accordance with the
directions communicated vide letter no. 3233, dated 20.11.2025.

/—-_—-‘_ . .
/ “0 T4 The completion of the said removal has been duly intimated to

L. Respondent No. 3 (District Magistrate, Kishanganj) vide letter no.
1995, dated 08.12.2025.

2/03/2027 Copy of the said letter no. 1995, dated 08.12.2025, is annexed
vg- herewith and marked as Annexure- R/2.
OFB

il

10. That it is most humbly and respectfully submitted that the
aforementioned compliance measures were undertaken with utmost
diligence, earnestness, and expedition. The removal of
approximately 80 tons of Municipal Solid Waste from the identified
site demonstrates this Respondent's bona fide commitment to

environmental remediation and its sincere respect for the directions

emanating from this Hon'ble Tribunal and the Joint Committee
constituted thereunder.

11. That the Respondent most respectfully submits that the remedial
action undertaken represents a complete and comprehensive
response to the environmental concerns raised by the Applicants.
The identified Municipal Solid Waste has been entirely removed from
the site, thereby eliminating the immediate source of pollution and
environmental degradation that formed the subject matter of the

present proceedings.

32



X

12. That the Respondent further submits that in addition to the
immediate remedial measures undertaken, this Respondent has
instituted systematic mechanisms to ensure continued vigilance and
prevent recurrence of such environmental violations. The Municipal
Council has strengthened its waste management protocols and

Q enhanced monitoring mechanisms to ensure strict compliance with
N all applicable environmental norms and statutory provisions.

v¢m;fqm3 That it is pertinently submitted that this Respondent has acted in
Mo 52052 ;

wos il complctcgoodfaithandwithutrrmtsincerityinimplcmcnnngthc

%uectwm of this Hon'ble Tribunal. The swift and comprehensive

(o) «F

: lfr opa manner in which the Municipal Solid Waste has been removed
= demonstrates  this Respondent's genuine commitment to

environmental protection and its recognition of the paramount

importance of maintaining ecological balance.

14. That the Answering Respondent submits that upon verifying the site
itwasrcvealcdandconﬁnncdthatthcareainquestionhasbecn
comprehensively cleaned, all accumulated garbage and waste
nlaterialshavcbecnproperlycollectcdanddismsedofm
accordance with prescribed protocols, and the site presently exhibits
satisfactory standards of cleanliness and hygiene. The necessary
remedial measures and corrective actions have been undertaken to
clear the accumulated waste and restore environmental sanitation
in the area. The present factual position, therefore, is that there
exists no continuing accumulation of waste, no ongoing creation of
air pollution, and no persistent unhygienic conditions at the site that
was the subject of the Applicant's complaint.

Copy of the coloured photographs of the said area after the
entire area has been cleaned is annexed herewith and marked
as Annexure R/3 Collectively.

o
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15. That in light of the aforementioned facts, circumstances, and the
conclusive findings of the Joint Committee, it is the most humble
and respectful submission of this Respondent that appropriate and
efficacious remedial measures have been promptly undertaken and

/——\ implemented for the complete redressal and resolution of the issues

= }. \raised by the Applicants.

KUMAR DAS ‘
at the directions contained in the Order dated 06.10.2025 passed

Original Application No. 451/2025 by the Hon'ble Principal Bench

Q'of the National Green Tribunal at New Delhi have been scrupulously
o) :

N OF 6\‘2‘ and fully complied with in letter and spirit. The Joint Committee's

recommendations have been implemented without delay, and the

Kishanganj(Bihar) 1
Reg.No.-6802/2022
Expiry Date-02/08/2027

environmental concerns that necessitated judicial intervention have

been comprehensively addressed.

17. That it is most humbly submitted that the present proceedings may
be graciously closed in the larger interest of justice, equity, and good
conscience, particularly in view of the complete compliance effected
by this Respondent. This Respondent solemnly undertakes and
assures this Hon'ble Tribunal that it shall ensure continued
vigilance and maintain strict compliance with all applicable
environmental norms, statutory provisions, and regulatory

requirements henceforth.

18. That this Respondent shall remain ever obligated and eternally
grateful to this Hon'ble Tribunal for providing the opportunity to
demonstrate its commitment to environmental protection and for
guiding this Respondent toward ensuring ecological sustainability

and environmental compliance.
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That the Respondent has not concealed any material fact from this
Hon'ble Tribunal and has placed all relevant facts and
circumstances in a fair, transparent, and truthful manner. This
Respondent submits itself to the wisdom and jurisdiction of this

Hon'ble Tribunal for such orders as may be deemed just,

J- appropriate, and expedient in the circumstances.

T]‘at the Respondent most respectfully submits that the entire area

&-has been thoroughly cleaned and sanitized, and all the waste that

was previously dumped at the site has been completely removed and
disposed of in strict accordance with the provisions of law. The
disposal has been undertaken through scientifically approved
methods ensuring no adverse environmental impact, and the site
has been restored to an environmentally safe condition, thereby
eliminating any potential threat to the river, habitation, or the

surrounding ecosystem.

That the Answering Respondent is fully committed to the
conservation and protection of environment within its jurisdiction
and has been taking all necessary steps within its powers to prevent

any illegal activities that may adversely affect the residents of the

said area.
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22. That the Answering Respondent states and submits that they are
ready and willing to abide by the orders/directions made by this
Hon'ble Tribunal and has taken all possible steps to comply with the
directions of the Hon'ble Tribunal and will continue to coordinate
with appropriate regulatory authorities for environmental

protection.

23. I state that the statements contained in Paragraphs no. 1 to 22 are
true to the best of my knowledge and belief, those made based on
the records which I verily believe to be true and the rest are my

humble submissions before this Hon'ble Tribunal.

W‘/\ 'L-.n% £

Prepared in my office DEPONENT

Ghavalyn K

Ghanshyam Pandey

Advocate ')'5\”/

APFidavtt Na- 1999 /9,015 MUKES>

NOTA R Y
Kishanganj (Bihar) India
Authorised u/s 8(1) of Th~
Notary Act Lill of 197
L. Nn.-6802/""
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VERIFICATION

Verified at Kishanganj, Bihar by the deponent above named on this the
?D_‘h day of December, 2025, and say that the contents of this affidavit
made in paragraph nos. 1 to 23 are true to my knowledge and information
derived from records which I verily believe to be true and the rest are my

respectful submissions before this Hon'ble Tribunal.

MEI& Y 0\‘1\7};
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Praveen Kumar
DoB: 03/11/1980
MALE

5664 6469 9492
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S/0 Arvind Kumar,
A T 05, f@'WT'TrL : Jlyanganj, ward no 05,
qfotai, fEr 854206 Jianganj, Sarsi

Bihar, 854206

' 5664 6460 9492

, Purnia,

e —

\




